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BINU TAMTA: 

  Heard both sides. The Appellant has challenged the 

Order-in-Original No.KNP-EXCUS-ADT-COM-008-19-20 dated 

28/02/2020 passed by Commissioner, Central Goods & Service 

Tax & Central Excise (Audit), Kanpur confirming the demand as 

per the Show Cause Notice dated 06.09.2018 towards service 

tax alongwith interest and penalty by invoking extended period 

of limitation. From the perusal of the impugned order it appears 

that the Appellant had not appeared during the personal hearing 

despite an opportunity having been granted. Also that apart 

from giving an opportunity on 20 February, 2019 no further 

opportunity was granted except that a team of Audit officers was 
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constituted and on the basis of the report the impugned order 

has been passed. Relevant Paragraphs of the impugned order is 

quoted below:- 

 

“न्यायनिर्णयि अधिकारी के बदल जािे के कारर्, व्यक्तिगि सुिवाई की अगली 
निधि 20.12.19 नििाणररि की गयी, परन्िु व्यक्तिगि सुिवाई हेिु िोटिसी उपक्थिि 
िहीीं हुए। िोटिसी को प्राकृनिक न्याय टदलािे के उद्देश्य से, कायाणलय आदेश 
टदिाींककि 02.01.2020 द्वारा, एक अिीक्षक ििा दो निरीक्षकों की एक िीम का 
गठि करके निदेशशि ककया गया कक िोटिसी के शलखिि जवाब के सत्यापि हेिु 
उिकी प्रािणिा के अिुसार, िोटिसी के कायाणलय में जाकर सम्बींधिि सींववदा, िलपि, 

बीजक ििा अन्य दथिावेजों का निरीक्षर् कर ररपोिण प्रथिुि करें। उति आदेश की 
एक प्रनि िोटिसी को भी इस आशय के साि भेजी गयी कक वह लेिापरीक्षकों की 
िीम को सम्बींधिि दथिावेज टदिाएँ ििा उसकी प्रनियाँ िीम को सौंप दें िाकक 
उिके शलखिि जवाब की सत्यिा की जाींच हो सके। 
 

लेिा परीक्षकों की िीम िोटिसी के पररसर में गयी ििा उिके द्वारा प्रथिुि ककये 
गये कागजािों को देिा ििा िोटिसी िे इस दौराि, अपिे शलखिि जवाब की 
पुक्टि/सत्यापि हेिु, ववशभन्ि कागजािों की प्रनियाीं भी सौंपी। िोटिसी िे अपिे 
पक्ष/जवाब के समिणि में आींशशक साक्ष्य/कागजाि उति िीम को टदये। बार बार 
अिुथमरर् करािे के बाद भी िोटिसी के अधिवतिा श्री ओम प्रकाश शुतल िे अपिे 
पक्ष के समिणि में सम्पूर्ण समयावधि के साक्ष्य/कागजाि उति िीम को िहीीं सौंपे” 
 

2. We feel that in the interest of justice, it would be 

appropriate to grant an opportunity to the Appellant to produce 

all documents and make all submissions in support of the case. 

Department is also at liberty to contest the same. The 

Adjudicating Authority may pass an order after hearing and 

considering the submissions made by both the sides. The 

Adjudicating Authority may decide the issue expeditiously, 

preferably within 03 Months from the date of receipt of this 

order.  

3. Appeal is allowed by way of remand.  

(Dictated and pronounced in open court) 
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